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This writ mt[hm has bm@-m ] Pﬂh'hc Interest Litigation
#1 T
[PIL] by one Shri Jade qugmuh Lyagloh, . Q J

The issue in thi! %rfhjrmmn 'ce#g mund two applications
softwares (commonly referred as ‘ﬁﬂ’ ‘I“'H'Imfly CORONTINE APP and
STAY SAFE MEGHALAYA APP, which were in operation at the height
of the COVID pandemic, but has since been discontinued by the State. The
specific contention of the writ petitoner is with regard to privacy of the
citizens — particularly those residing in Meghalava — being compromised
due 1o lack of protection of personal sensitive data of those citizens
collected by means of the two "APPS’.

Undoubtedly, data privacy safeguards are sine gua non for the
purpose of protecting the privacy of citizens, particularly when an "APP’

such as o CORONTINE APP or a STAY SAFE MEGHALAYA APP is



required to be installed by a citizen ot the instance of the State. Although it
appears during the course of hearing of the instant matter that these two
‘APPS’ have been discontinued, it is the bounden duty, nay, an absolute
obligation on the part of the concemned authority of the State to preserve,
protect and safeguard the private and personal data of its citizens so that
someone somewhere does not breach the walls of privacy and utilize the
private and personal data of the atizens collected by these two “"APPS’ for
such purposes other than the specific purpose for which the two “APPS’
were created.

As such, we are of the view that the instant writ petition can be

any private or pe umg
two ‘APPS’ are not ml*‘mr dlmnnng.lcd '[k&‘mmma Needless to
mention that while :mhm'kmg%u lhc respondent Nos.4 and

5 shall adhere to all privacy protocols that are now in place in the State of
Meghalaya as well as in India.

The writ petition stands disposed of accordingly.
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